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'rn a 	 The jrovisionl gradation list was published on 

4.12.1. It is the case of both the applicants th 
ç 

/ 	 / 	are not satisfied i..'ith their plcernent in the 
cn' Ic c 	 .:rovisiona1 

) 	/ 	 !Ldation list. There are no materl availa- 

6. cord to shoz that both the present app1iC 

3ted to the authriUes within 30 days, 

in 	 of their placents in the said 

i..s 	 filed a 

____ 	 tic 	..t 	 fr-.u nnexure-3 

f " 0 irt 	 seeking proper placements of their 

2? 	 .n the c.radation list. It is the poit1ve cse of 
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e7a nt tt the said vfpreseptatiDn ur 

has not yet been attended to by the aes.. 

pondnts. Mr.R.C.Rath,t.Stanin Counsel for the L 

.ai1wayss pointed out thit the representtion ufli 

4• 	3 	 ly h*' 	j 
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Feard. Once a r 	senttion i 	11e th th 

otities, evenif the se is frossly irred by lixnita 

tion, the same should be answered; for that is a 

healthy personnel mnacemeflt. 

In the -ifore.aid premises, this O.A. ±3 	SpO3ed 

of at the admission stago ruiring the Re5ponents 

(sjocially the es.1.3) to -Jve due consideration 

t. th qrievances of the applicants as raised in 

their reprsentation under Anne'ure-3 dtd.4.9J3 and 

a reply to the applicants epeditiousiy. 
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